IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

SPECIAL BENCH
CP/CA. No. 167(ND)2017
IN THE MATTER OF:
M/s Chadha Papers Limited APPLICANT / PETITIONER
l\\//ls}s Great Value Fuels Pvt. Ltd. RESPONDENT
SECTION:

Under Section 241-242

Order delivered on 03.08.2017
Coram:

R. VARADHARAJAN
HON’BLE MEMBER (JUDICIAL)

DEEPA KRISHAN
HON’BLE MEMBER (TECHNICAL)

For the APPLICANT / PETITIONER :- Dr. U.K. Chaudhary, Sr. Advocate
Ms. Manisha Chaudhary, Advocate
Mr. Karan Malhotra, Advocate

Mr. Mansumyer Singh, Advocate
For the RESPONDENT :-  Mr. Ashutosh Gupta, Advocate

ORDER

Learned Counsels for the parties are present. Ld. Senior Counsel
mentions the Company Petition and seeks for ad-interim directions in order to
protect the interest of the petitioner - share holders of the company for status
quo to be maintained with respect to assets and share holding and that due
notice of any shareholders’ meeting to be sent in accordance with the
provisions of the Companies Act, 2013 and for a specific direction that the
notices be sent by Registered Post to the petitioner. Further, in view of 26%
shareholding in the respondent Company, the Petitioner Company in relation
to respondent becomes an associate company and hence the copy of the

financial statement of the respondent company becomes vital for
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consolidation of accounts and therefore the respondent company be directed
to be given on emergent basis.

Ld. Counsel for the respondent takes notice of the petition and seeks
time for filing reply. In relation to the grant of status quo, the Ld. Counsel for
the respondent represents that there is no objection to the same on the part
of the respondent.

In relation to the increase in the shareholding, it is represented by the
Ld. Counsel for the respondent that there has been no increase at present and
the same is taken on record. Ld. Counsel for the respondent also represents
that notice will be given for the shareholders meeting if proposed to be
convened and also apprise the Ld. Counsel for the petitioner about the same
and intimation will be sent by Registered Post AD with the costs being payable
by the Petitioner. It is also represented that the financial statements are under
preparation and on its finalization and audit, the same will be forwarded to the
Petitioner Company as is to be done to other shareholders.

The above statements are taken on record and the respondent will

comply with the same.

In relation to the petition, the respondent Company shall file its reply
within a period of six weeks from today (3.8.2017) with a copy in advance to
the other side. The petitioner may file the rejoinder within a period of 3 weeks
thereafter.

Post the matter for final hearing on 17.10.2017.
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